GOVERNMENTOF INDIA
MINISTRY OFFINANCE
DEPARTMENTOF FINANCIAL SERVICES

LOK SABHA
STARRED QUESTION NO: #35
TO BE ANSWERED ON THE 24 JUNE, 2019/ASHADHA3, 1941(SAKA)

QUESTION
WilfulDefaulters

*35: SHRIKUNWARPUSHPENDRASINGH CHANDEL:
SHRISRIRANGAAPPABARNE:

Willthe Ministerof FINANCEDbe pleased to state:

(a) whetherthe cases of wilfuldefaultersof banks have increased duringthe last
five years;

(b) if so, the detailsthereof and the reasons thereforincludingthe numberof such
defaultersreportedto the Governmentby the NationalisedBanks duringeach
of the last five years;

(¢) thedetailsof the Governmentpolicyto deal withsuch defaulters;and

(d) the amount recovered from the such defaulters by the Nationalised
Banks/UnionGovernmentduringthe said period?

ANSWER
FINANCEMINISTER
(SMT. NIRMALASITHARAMAN

(a) to (d): A statementis laid on the Tableof the House.



Statementas referredto in reply to paras (a) to (d) of Lok Sabha Starred
Question no. *35 foranswer on 24" June, 2019/ Ashadha 3 (Saka), 1941
regarding “WilfulDefaulters” bySHRI KUNWARPUSHPENDRASINGH
CHANDEL and SHRI SRIRANGAAPPABARNE, Hon’ble Member of

Parliament

(a) to (d): Detailsof wilfuldefaultersdeclared by nationalisedbanks duringthe last
five financialyears areat Annex.

Wilfuldefaultershave been acted against comprehensivelyAs per data reportedby
nationalisedbanks, till 31.3.2019, suits for recoveryhave been filed in 8,121 cases.
In cases involvingsecured assets, action under the provisionsof the Securitisation
and Reconstructionof Financial Assets and Enforcementof Securitylnterest Act,
2002 has been initiatedin 6,251 cases. Further,in accordancewithRBI instructions
of initiationof criminalproceedingswherevernecessary,FIRs have been registered
1n 2,915 cases.

Moreoves to deter wilfuldefaulters,as per RBI’s instructions,wilfuldefaultersare
not sanctionedany additionalfacilitiesby banks or financialinstitutionsand their
unit is debarred from floating new venturesfor five years. Further,»ide Securities
and Exchange Board ofi India (Substantial Acquisitionof Shares and Takeovers)
(Second Amendment) Regulations, 2016, wilful defaulters and companies with
wilfuldefaultersas promoters/directordiave been debarredfrom accessing capital
marketsto raise funds. In addition,the Insolvencyand BankruptcyCode, 2016 has
debarredwilfuldefaultersfrom participatingn the insolvencyresolutionprocess.

Additionally, for effective action against wilful defaulters fleeing Indian
jurisdiction, the Fugitive Economic Offenders Act, 2018 has been enacted to
providefor attachmentand confiscationof propertyof fugitiveoffenders and has
disentitledthem from defendingany civil claim. Further,Governmenthas advised
Public Sector Banks (PSBs) to decide on publishing photographs of wilful
defaulters,in terms of RBI’s instructionsand as per their Board-approvedpolicy,
and to obtain certifiedcopy of the passport of the promoters/directorsand other
authorised signatories of companies availingloan facilities of more than Rs. 50
crore. Heads of PSBs have also been empoweredto request for issue of Look Out
Circulars (LOCs).

As per data reportedby nationalisedbanks,an amountof Rs. 7,654 crore has been
recoveredfrom wilfuldefaulteraccountsduringthe last five financialyears.



Annex

Lok Sabha StarredParliamentQuestionNo. *35, f0r24.6.2019

Data on wilfuldefaulters for Nationalised Banks

Total number of wilful
defaulters declared by
Financial | end of the financial year
year (including wilful
defaulters declared in
previous years)
2014-15 5,349
2015-16 6,575
2016-17 7,079
2017-18 7,535
2018-19 8,582

Source: Banks



